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st §® wwa @Al &7 ey
wi ..... (m) .+ oa
qH AT FLAE |
SHRI P. RAMAMURTI (Madurai) :
May I make an appeal to the members that,
instead of discussing as to whose respon-
sibility it is to maintain quorum, we get
on with the subject under discussion.
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& wrgar § fr fufaeex agw s@ &
A |
MR. CHAIRMAN: He must have
some regard for the dignity and decorum
of the House. This is an august body, He
must behave properly.
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18.34 hrs,

MOTION RE PARADIP PORT TRUST
RULES

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) : You are the Chairman and not a

member of the Congress Party.

MR. CHAIRMAN : I object to that, I
am speaking as the Chairman. It is the
duty of all the whips of the Parties to
keep the members present, (Interrup-
tion), My ruling is that it is the duty of
all the whips in this House to keep the
members present. (Interruptions)

SHR1 SRINIBAS MISRA (Cuttack) : 1
beg 1o move @

“This House resolves that in pur-

suance of sub-section (3) of section
122....

SHRI SHEO NARAIN (Basti) : There

is no quorum in this House,

SHRI SRINIBAS MISRA : “...... of
section 122 of the Major Port Trusts
Act, 1963 the following modifications be
made in the Paradip Port Trust (Pro-
cedure at Board Meetings) Rules, 1967,
published in the Gazette of India by
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Notification No. GSR 1669, dated the

31st October, 1967, and laid on the
Table...... b

SHRI SHEO NARAIN: There is no
quorum in the House.

MR. CHAIRMAN : Shri Srinibas Misra
may just wait for a minute. I would very
much like that there should be no objec-
tion raised about the quorum. But when
once it is raised it is very difficult. I have
no option but to have the bells rung.

v
SHRI S. S. KOTHARI (Mandsaur) :
We regret very much that this kind of
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thing should happen. So, we would like
to walk out in protest,
(Shri 8. S. Kothari left the House)

MR. CHAIRMAN : Let the bells be
rung—

There is no quorum, I am very sorry.
There is no alternative but to adjourn the
House.

1838 hms.

The Lok Sabha then adjourned till Eleven
of the Clock on December 21, 1967/
Agrahayana 30, 1889 (Saka).



